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i, a9 ) worary TRads e 

Fftrg=aT 

7% e, 14 o, 2022 

FTAT. 3194(3).—FHT TEHE T TR TAEL e T S0 H T2 (S afaf, 
1986 Fr amer 3 T ITETT (1) ¥ ITWT (2) F T (v) F wefiw waw af¥F=t F1 w=w FA gu, wmrawm 
TaTaT fRur afeEmET, 2006 (S 20 =0% TATT I AREET FEr T E) A wa v 

gt 3 form oF wAvafi sty i aftar a=r % foro #van. 1533(w) arra 14 fe=w, 2006 
T T A E 

AT, AT T, 15% TF Frer, Pz a1 e Seare S HgraE ST w1 TANT FEF S T 

1§ qf¥wEEeT AT S qufery I arenfia 15 AETe 79 F arfer frEe gt w1 amtEwie 
FATTRY AT AT T gz & AT &, A THAE S T, ST wAtEe i w7 & agg §, 1 ST #79 F 

TR T AT ¥ TE g AT U ey # srented e F for, #ser avae v qrder frem 

Tt o o = dwar § gty FAr araen® wweet €, fwwen o watawfi gty f araeawar 

T 
AT, T T TOAT AT AGRATEN T AT T WGAT AT SO ohT T TAT ZEeT F qFraer § 

T TR AAT TEEL o = TG0 HATST 7 T ST T ST U G HGAT AT AreqFarar £ g 
F7 E, Ty ATt § I T ST EAT €, 3 qE AT A H T g, AT U O A 

FIEMET F o1, T e = T AT W F 8, oo W WAt F Reemrge g2 a@w i w7 agmn 
ATTITF AT & 
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AT, HHTEAT AT F T H7 HHE Hged T AT o TREAST SF e § Haaaedi § 
AT TR AT HIHAT W, WO, TAT A AT AT AT A K 7@ g G 97 FrAvteaa 
T AT AATFAT § TAT TH T H, FLA TET AZ AAeqF qHAdr g 0wt g § uwfr 
TEATSATAL 7 FTATRAT FE ATeT AT GIT T ATATAT Z TET TR TSI F Form 71k qei=efs 
TraTTE "tEw FREE a e e F gl v gu i sty fr e & gz e i 
ST 

A g W g 3 It weAre v A€ He § At A arrewswar £ 1ff w7 wgw 47 F qerw 
Form afer =TeTe #7 araeTFar g §, S wA" qEF g, Al FSTE AWEAR (AwaAreey) aF FEta 

& S re-meTSTT Y AT =TS AT e 1 oA § T g, 100 FhA. & s i wrw=rg aweft vt 
Fream aftaremTet #1 @ mEEeiE Aty Teg I aftmeAr F ST an) gn, e & s 
amifaEE 100 At a% wommt fear F form O v At ar-arat F forw 40 oA 60 W Fir 
e e deT W E Y T ey E A T, S-S 97 a6 99 9 SE U T 
=TETE FT AT § qienfera B S & g2 T F777 araeTs qoad 8 

4, Fremm Bt F wEy & aftrwte e G e F e i w 

FigTRa afima wa= feaw & w&3fim &7 & w7 et F feaw & 740 @@l = F=a gtz 

Tetauit e wteaten g, Rt araemsrarar 7 qfft T8 atEeeier qrarat #r  uer #796 v o 
THAT §, TN AT T2 97 TEr sl £ w9 F wwT i w=e § a6 o a9 § 6 o 

Te , T AT A ArAewE qweet g 77 frem argame afemwt F e e o fiwe a@ e i 
g AT & wEE ATt Gt w1, 3% aftngEen £ aqa=t 8(F) F agew, 1fF few ¥ 
ST AT AT T FI FAE FEAT &, A F T3 

4, Tt (gvemn) R, 1986 F fam 5 % sufaw (3) ¥ @ (7) F =@y afda e 
(Fr=m) st 1986 FT a3 #Y ITUTT (1) ¥ ST (2) F @ (v) FET TET ATRRAT FT TR FIT 
T, T FHTeTE et aftrgee, 2006 # weaw F#vA F o ey aftng=, awa F o, 

ST, AN 10, T 3, ITEE (i) § Wi w141, 1744(F) T 11 oier, 2022 grey sferg 7 ¢ At 
st g wft =afRet &, ferr sver oA g i wraramn oA, 3 arfa &, R g9 arer aftegEe 

FT FATHCT T qTer TITTT FT TTAAT ST FT ITer8 F77 3 72 off, 775 B f ar=3fer & fiqw ava 6w 

AT A T 

T, I AT AT F I H ATH A AT AT I FHT TFRE FT T w7 7 = 
w2 Rrr T ; 

A 9, FET qw I (Fwa) e, 1986 F faw 5 % suftEw (3) ¥ @ (7) F Ay 

afse Tt (sa) afafiaw, 1986 (1986 T 29) # 4mer 3 F STamT (1) 97 STATT (2) F &= (v) 
T YE qfRFAT FT TART FA GUAET TR F TERe( A= 7 a9 HoArerT 7 afam=er . 
1.4, 1533(a) AT 14 fe=w, 2006 # Fraffad i o #7dt &, wafq-- 

T AT AT AT Fo-- 

(i) T A(F) F AT, T (5) F, of v o 3 arefi, &= () 7, “15 wHeser” st A want 
F T Y, 25 UHEST U AT AT T STO; 

(i) @ 7(F) F aved, = (5) ®, S frowor F aefi, G der wr omws = (i) FEw 
Teeifra fr ST Ty st G (i) F v, et daentia fer 

“(ii) =< >20,000 e e afvaet F fae =fime 9= b9 Tgag 9=t F 
foreae & foro mataoftr aemfty aufem grft 4w 1,50,000 TFHteT @ v B #r 

oA TH ATEEAT AT e Y 7E 8(F) F U F aqe FAT A, qor 
AT F e a § A afg T En; 
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(ii) 7= 7(z) ¥ ", = (4) 10,000 A" GF @ e F A O, 30,000 A 

(iv) @ 7(F) F amae, w9 (5) |, ot frowor F aefi, e & #v o e () F = i 
Teeifra fre ST Ty "t G (i) F T, et daentia fer 

(i) = T H T T AT A TR A TF T ATATAT F AT T 
g foereror 1 v A =T 100 Y. 7 i wely wormmt af=smrar w1 g wEe 
ST 1 

(i) T TSI I FETE AT AT AT AT TEHI F HTL T ST T FT AWCRFRTT T 
Z2 T AT AT E 

[T, &, AT 3-22/10/2022/#r5T.111] 

=T, GO FHIT AT, e wfea 

Froqur : g A=A AT F TS, AT, AW 1L G 3, I (ji) H @ wan 1533(3), avra 

14 frqwae, 2006 FTT WA ¥ T A T THAT AT Hewa FrAT. 2163(3), AT 9 WE, 
2022 Zr {3 T Am 

MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE 

NOTIFICATION 

New Delhi, the 14th July, 2022 

S.0. 3194(E).—Whereas, the Central Government in the erstwhile Ministry of Environment and 

Forests, in exercise of its power under sub-section(1) and clause (v) of sub-section (2) of section (3) of the 
Environment (Protection) Act, 1986 has published the Environment Impact Assessment Notification,2006 

(hereinafter referred to as the said Notification, vide number S.O. 1533(E), dated the 14th September, 
2006 for mandating prior Environmental Clearance for certain category of Projects; 

And whereas, as on date, Thermal Power Plants up to 15 MW based on biomass or non-hazardous 

Municipal Solid Waste using auxiliary fuel such as coal, lignite or petroleum products up to 15% are 

exempted from the requirement of Environmental Clearance and in view of the activity of using the 
aforesaid fuel mix being eco-friendly, and in order to encourage such activities, the Central Government 
deems it necessary to increase the threshold capacity for such Thermal Power Plants for which 

Environmental Clearance shall not be required; 

And whereas, taking into account the issues of livelihood security of fishermen involved at fish 
handling ports and harbours and less pollution potential of these ports and harbours compared to others, and 

that such exclusive ports cater to the small fishermen whose boats have lesser pollution potential, the 
Central Government deems it necessary to increase the exemption threshold in terms of fish handling 
capacity for ports and harbours which exclusively handle fish; 

And whereas, the Highway projects related to defence and strategic importance in border States 
are sensitive in nature and in many cases need to be executed on priority keeping in view strategic, defence 

and security considerations and in this regard, the Central Government deems it necessary to exempt such 
projects from the requirement of Environmental Clearance in the border areas subject to specified Standard 
Operating Procedure along with standard environmental safeguards for such projects for self-compliance by 

the Agency executing such projects; 

And whereas, it is a fact that toll plaza needs greater width for installation of toll-collection booths 
to cater to large number of vehicles, which may not be possible if the width is restricted to Right of Way 
(RoW) and in view of the requirement of substantial width of toll plaza, Highway Expansion projects 

having length more than 100 km shall attract the provisions of the said notification, related to prior 
Environmental Clearance even if their RoW is less than the permissible expansion limits of 40 m or 60 m 
for re-alignment or by-passes, for Highway expansion upto 100 km and in this regard, the Central
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Govemnment deems it necessary to exempt the width at toll plaza and junction improvement at intersection 
from being included in RoW; 

And whereas, most of the expansion activities with regard to existing Airports are related to 
Terminal Building expansion without increase in existing area of the Airport, rather than expansion of 

runway etc., and therefore involves only incremental environmental impacts which can be catered by 
providing for environmental safeguards which can be built into the Environmental Management Plan at the 
time of grant of such clearances at the local level and in this regard, the Central Government deems it 

necessary to categorise Airport expansions pertaining to only terminal buildings and allied buildings within 
the existing Airport premises, in line with schedule 8(a) of the said notification, as the expansion covers the 
building and construction aspect only; 

And whereas, a draft notification for making amendments in the Environment Impact Assessment 

Notification, 2006 in exercise of the powers conferred by sub-section (1) and clause (v) of sub-section (2) 
of section 3 of the Environment (Protection) Act, 1986, read with clause (d) of sub-rule (3) of rule 5 of the 
Environment (Protection) Rules, 1986 was published in the Gazette of India, Extraordinary, Part-II, Section 

3, Sub-section(ii), vide number S.O. 1774(E) dated the 11th April, 2022, inviting objections and 
suggestions from all the persons likely to be affected thereby, within a period of sixty days from the date on 

which copies of the Gazette containing the said draft notification were made available to the Public; 

And whereas, the objections and suggestions received in response to the said draft notification have 

been duly considered by the Central Government; 

Now, therefore, in exercise of powers conferred by sub-section (1) and clause (v) of sub-section (2) 

of section 3 of the Environment (Protection) Act, 1986 (29 of 1986), read with clause (d) of sub-rule (3) of 
rule 5 of the Environment (Protection) Rules, 1986, the Central Government hereby makes the following 

further amendments in the notification of the Government of India in the erstwhile Ministry of 
Environment and Forests, number S.0.1533(E) dated the 14th September, 2006, namely:- 

In the said notification, in the Schedule,- 

(i) against item 1(d), in column (5), under the heading Note, in para (i), for the figures and 

letters “15 MW the figures and letters “25 MW shall be substituted 

(ii) against item 7(a), in column (5), under the heading Note, the existing para shall be numbered 
as “(i)’thereof and after the para (i) as so numbered, the following shall be inserted, namely:- 

“(ii) Only expansion of terminal buildings and allied buildings within the existing Airport 
premises >20,000 shall require Environmental Clearance, and such expansion up to 1,50,000 

sqm shall be appraised as per provisions of item 8(a) of the Schedule of this notification 

provided there is no increase in the existing area of the Airport”; 

(iii) against item 7(e), in column (4), for the figures and letters “10,000 TPA”, the figures and 

letters “30,000 TPA”shall be substituted; 

(iv) against item 7(f), in column (5), under the heading Note, the existing para shall be numbered 
as “(i)” thereof and after the para (i) as so numbered, the following shall be inserted, namely:- 

“(ii) All Highway projects are exempted upto 100 km from line of control or border subject to 
compliance of Standard Operating Procedure notified in this regard from time to time. 

(iii) Width at toll plaza and junction improvement at intersection of other roads is exempted 
from Right of Way.” . 

[F. No.1A3-22/10/2022-IA III] 

Dr. SUIIT KUMAR BAJPAYEE, Jt. Secy. 

Note : The principal notification was published in the Gazette of India, Extraordinary, Part II, Section 3, 

Sub-section (ii), vide number S.O. 1533(E), dated the 14th September, 2006 and was last amended 
vide the notification number S.O. 2163(E), dated the 9th May, 2022. 
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